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Shah of Iran’s advice regarding
Privy Purses
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Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention has
been drawn to the newspaper reports
which appeared during the recent visit
of Shah of Iran to India about his
personal opinion and advice to the Indian
Princes regarding the Privy Purses; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(@) Yes, Sir.

(b) Government have already taken a
decision in principle in this matter and
for the rest Government have no comment
to make on this reported statement.

Withdrawal of Cases Against Government
Employees by Kerala Government
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SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Kerala
Government have decided to withdraw
cases instituted against the Central
Government employees who participated
in the strike on the 19th September, 1968.

(b) whether it would not amount to
defying the Centre‘s instructions; and

(c) if so, the steps proposed to be
taken by Government in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Kerala Government
have decided to issue orders Withdrawing

the cases arising out of the Essential
Services (Maintenance) Act, 1968.
The Central Government had advised

the State Government not to withdraw
such cases as that would render infructu-
ous the legal consequences of laws made
by Parliament.

(¢) The concerned departments and
offices of the Central Government would
take action according to law to contest
the withdraw of cases by the Public
Prosecutor in appropriate courts.

Integration of Parts of Manipur Assam
and Nefa with Nagaland

601. SHRI SITARAM KESRIL:
SHRI HARDAYAL DEVGUN:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Chief
Minister of Nagaland has demanded the
integration of parts of Manipur, Assam
and NEFA with Nagaland;

(b) if so, whether Government have
received any written communication from
the Chief Minister in this regard; and

(c¢) the reaction of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). While  suggesting the
appointment of a Boundary Commission
to deal with Nagaland’s claims for certain
areas of Assam the Chief Minister of
Nagaland had also referred to the need
for integrating with Nagaland the conti-
guous areas inhabited by Nagas. The
question of appointing a Boundary
Commission in regard to Nagaland’s claim
for certain areas in Assam is under
consideration and the matter is under
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correspondence with the State Government.
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